CENTHAL ADMINISTRATIVE TRIBUNAL, FRINCIPAL BENCH,

 NEW DELHI ' \
BA 151% of 1950
Madan Mohan Kumar eess Applicant
Versus

Union of India & others coe RespBnderts

1st July,1990

a—

Presents: Mre SeK.Gupta,counsel for the applicant.

DRDER: (aral)

The instant Application has bean directed
against the order dated 30th April,1990(Annsxuze 18).
The two grievances,which the applicant sseks to get

redressed are against the following diresctionsi-

i) The pesrisd from 27th April, 1989, ths date of
rempgval from service to the date of jolning
of the applicant bs treéted as suspen sion and
he be given subsistence allowance for the aforesaid
period at the rate at which he was being paid pricr
to his removalj and

ii) directing initiation of departmental enguiry
under the provisions of CCS(CCA)Rules,1965 against
. the applicant on the allegatiocns which led to his
removal from servicee.

Ze We have heard the learned counsel for the spplicant,
Since the applicant has not availed himself of the
departmental remedies agsinst the aforesaid grisvancas,

the Application is pre-mature. UWhen the attention

of the learnad counssl fer the applicant was specifically
invited to this aspect, the lzarped counsel drew cur

attention to the communication dated 16th June,1%¢2
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(Annexure.20)s Making of such a communication is
requisite

not theLremady. Further mors, the applicant should,

in the first instance, participate in the enquiry and

raise whatever plsas/objections he may feel advised to

raise. Applicant may also make appropriate represantation

in respect of other relief claimed by hime

Je - In view of ths for8going, tha instant Application
is held to be pre-mature and is rejected on that count at
the admission stage. This will not,ﬁoweuar, preclude the
applicant from filing a fresﬁ Application at the appropriate

stage, if he feels so advised.

(1. K.Rasgo ra) ) : (8. :.:.Sekhi?f?zy,j
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